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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, (CZ) AT BHOPAL (MP) 

ORIGINAL APPLICATION NO.  17/2023 

 

In the matter of: 

SUBHASH C. PANDEY         APPLICANT(S) 

Versus 

BHOPAL MUNICIPAL CORPORATION 

& ORS.       RESPONDENTS 

 
 

ACTION TAKEN REPORT ON BEHALF OF BHOPAL MUNICIPAL 

CORPORATION IN COMPLIANCE OF ORDER DATED 25.09.2025 

 

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER: 

1. That, issue raised in the instant application is that Capital Project Forest (CPF) 

was established in the year 1986 under Capital Project Administration (CPA) 

and more than 42 lacs plants were planted during the period of 1986 to 2021 in 

the city of Bhopal but the plants are being cut or damaged and the land under 

plantation has been diverted or continuously under encroachment by the 

unauthorized persons for personal and commercial purposes. The DFO of 

Capital Project Forest (Rajdhani Pariyojna, Vanmandal), Bhopal vide letter 

dated 10.12.2021 has communicated the BMC regarding more than 692 

encroachments, and a request also has been made to remove the encroachment 

from the public land and to prevent the cutting of the trees but nothing has been 

done. 

2. That, the Hon’ble Tribunal vide its order dated 25.09.2025 in para no. 12 

directed as follows: 
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“12. The Engineer, Bhopal Municipal Corporation (BMC), who 

participated the proceedings, has submitted that it is being maintained 

by the BMC and being protected by the person or authority residing 

nearby. However, he has further submitted that more plantations will 

be done with the aid of the public and the BMC subject to local 

production. If the general public are utilizing the tree cover or sitting 

or resting, there should not be any objection but there should not be any 

damage to the trees. It is directed to carry out plantation using tall 

seedlings involving Hospital staff and local residents within 7 days. 

Utmost care should be taken to make plantation successful to establish 

green cover. “ 

In compliance with the directions issued by this Hon’ble Tribunal, the 

Respondent No. 1 has undertaken plantation activity in front of Plot Nos. 120–

121, Arera Colony, Bhopal, with a view to enhance and augment the existing 

green cover in the said area. It is respectfully submitted that a total of 45 trees 

of various species have been planted with the active participation of the hospital 

staff. The geo-tagged photographs evidencing the plantation and related 

activities are duly marked and annexed herewith as Annexure R-1 (Colly.) 

for kind perusal of this Hon’ble Tribunal. 

3. It is humbly submitted that out of a total of 692 encroachments, 58 

encroachments are yet to be removed, as they pertain to residential or religious 

structures. The competent Government Authorities have already initiated 

appropriate proceedings against the said encroachers in accordance with law. 

It is further submitted that this Hon’ble Tribunal, vide paragraph 13 of its Order 

dated 25.09.2025, was pleased to direct that the remaining encroachments be 
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removed within a short period, i.e., within two months. In compliance thereof, 

necessary follow-up action has been initiated, and the Upper 

Collector/Additional District Magistrate, Bhopal, has convened a meeting of 

the concerned officers on 06.11.2025 to expedite and ensure compliance with 

the said directions. The communications dated 06.10.2025 and 04.11.2025 in 

this regard are marked and annexed herewith as Annexure R – 2 (Colly.). 

4. It is most humbly submitted that, in order to protect and preserve the green belt 

developed by the Bhopal Municipal Corporation/Environment and Forestry 

Department, a proposal for barbed wire fencing has been duly prepared and 

tender proceedings have already been initiated in this regard. It is further 

submitted that the execution of the fencing work shall be completed within the 

stipulated period of time, in accordance with the terms and conditions of the 

tender and as per the approved plan. The Copy of the tender document is 

marked and annexed herewith as Annexure R-3.  

5. An affidavit in support of this ATR is filed herewith. 

6. The Hon'ble Tribunal may kindly be pleased to take the ATR on record and 

pass appropriate orders.  

 

Date: 06.11.2025 

Place: Bhopal 

 

Through Counsel  

Prashant M. Harne  

Standing Counsel 

State of Madhya Pradesh 
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